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Petition No. 117/MP/2015

Petition under Sections 79(I)(f) and 79(l)(k) of the Electricity Act,
2003 seeking appropriate directions against the Respondent/ CTU
for refund of Relinquishment Charges paid by the Petitioner
Company to the Respondent for Relinquishment of Medium Term
Open Access of 208 MW.
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Record of Proceedings

Learned counsel for the petitioner prayed for short adjournment in the matter.
The respondents did not object to the same.

2. Accordingly, the Commission accepted the prayer of the learned counsel for the

petitioner.

3. The Commission directed to list the petition for hearing on 26.5.2016.

By order of the Commission

Sd/-
(T. Rout)
Chief (Law)
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